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Non'bla Shri Kuldip Singh, MemberU;
Horvble Shri M.P. Singii, Member i. A;

Ram Chahdsr

10SB, Ni rankari Colony
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ORDERCin circulation)

Shri Mi. P. Singh

Review application is filed on behalf of the

applicant for review of the order dated 30.1 1 .2000 by

which OA No.2356/1997 was dismissed being devoid of merit

and for the detailed discussions made in paras 3 and 9

2. V/e find that the review applicant is crying uo dumv.;

up a case on the same set of facts ana grounus

himself has stated that "the contents of the said OA may

bo road as part of the review application as well and tno

same are not reproduced herein for the sake of breviy and

conyenierico" - which have aleady been discussed in detai ,

and taken care of by us in our judgement. We do not find

any error apparent on the face of the records or that the

review applicant has come with new grounds which were not

available before him at the time of final hearing of the

case that would warrant a review of our order under Order

47, RuIg 1 CFC. In view of this position, the present Rm

is rejected.
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